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X As per Hon'ble Shri A.B.Gorthj, Member 	mn.,) 	X 

The applicant who was working as a substantive 

Stenographer in the Central Research Institu'- ' for Dry Land 

Agridulture (CRIDA), Hyderabad, was reverte... co the lower 

grade of Junior Stenographer vide office order dt. 9.9.92. 

The order thither stateá that the reversion would be effecti e 

from 1.4.90 and that pay and allowances drawn for the period 

from 1.4.90 to 8.9.92 would be regulated or the basi#f 

counc f5 decision. Aggrieved by the same, the applicant, 

in this OA has sought reliefs for setting aside the impugned 

order and for a direction to the respondents to continue 

her as a substantive Stenographer. 

The applicant was initially appointed asa 

Junior Stenographer in the scale of pay of .330-560 w.ef. 

2.11.76. The applicant continued in the said post till she 

was given substantive status we.f. 1.1.80 as per the recornmen-

dations of a duly constituted D. Further the applicant 

was appointed in the higher post of 6tenogiapher in the 

.4-. h44etet= fte g'* hett-the scale of pay of Rs.425-

700 w.e•f, 27.9.86 on the recommendations of DPC. Vide 

menx dt. 30.3.90 the applicant was declared to have succesfilily 

completed her probatio:a$as recommended by the DPC. Not-

withstanding the afore-stated the respondents vide impugned 

memo dt. 9.9.92 ordered her reversion, to the lower post of-

Junior Stenographer retrospect:ivelT we rfih; 4•9Q.u.. 

The respondents in their repl elf fdavit 

have stated that the applicant was appointed as a Junior 
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Stenographer against a vacancy that became available on 

2 	account of a World Bank associated Pilot Project for 

Water-shed Development in rainfed areas•  Iater post 

of Stenographer in the grade of Rs.425-700 also bcame 

available - and the applicant was admittedly given that 

post w.e.f. 24.9.86. In the said order of Proriff ion it 

was rna&e clear that in the event of closure of the World 

Bank Pilot Project, she was reverted .i the lower post 

of Junior Stenographer. The main contention of the respon-

dents thus is that so long as the post of Stenogapher was 

available in the resporents organisation the applicant was 

allowed to work against the said post and it was entirely 
having bedonid 

on the post Z 	non ...avajlable due to the conclusion of 

the World Bank Project. 

4. 	 Heard learned counsel for both the parties. 

There can be no dispute that if the post of Stenographer 

to which the applicant was pronkjted had to be abolished 

kr administrative reasons)the reversion of the applicant 

to the lower post cannot be assailed, particularly so when 
- 	 and when 

none junior to her was zeained as Stenograprieyjn the order 

of prorrotion itself, asalteady noted)it was specified that 

in the event of closure of World Bank Pilot Project she would 

have to be reverted to the lower post of Junior Stenographer. 

S. 	 Mr. K.S.K.Anjaneyulu, learned counsel for the 

One applicant states1on inptruction., that on account of/tenographer 
havinq 

of CRIDA/ gone on deputation there is at present a vacancy 

in the post of Stenographer and that the applicant being 

the senior nest anong the J!ani9rStenographeris er.titlS-... 

to be pron,ted in the said 

standing counsel, for the respo1ents states that in case 
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there is a clear vacancy the applicant would be cpnsidered 

.< for promotion against the same in accordance withi  thç extant 
-- 

Mr•  K.S.K.Anjaneyulu submits that the applicant 

has to be promoted in'the vacancP Chat is existinq ard if 

no such vacancy is existing in the vacancy that nty Immediately 

me up in the future•  He furLher contends that on su' 

pomotion the applicant should not once again be pit on 

probation because the applicant had, admittedly, successfully 

completed her probation as a Stenographer prior tp her being 

given substantive status in the post of Stenographer. There 

is considerable merit in the submission made by the applicant's 

counsels  

In view of the above this OA is allowed with the 

following directions to the resondents- 

In case there is a Vacancy in the post of 

Stenographer available presently the applicant 

will be promoted against the said post as per 
extant rules. 

II no vacancy is available at present her case 

for promotion to the post of Stenogramer will 

be considered in the vacancy that will be available 

in the immediate future itself in accordance with 

the rules. 

() On such promotion to the post of Stenographer the 

applicant will be given substantive status from the 

date of ase1' promotion and she will not be put on 
prooatjon once ayaizi, 

(4) As admittedly the applicant had perfo1 rrned duties 
of Stenographer from 1.4.90 to 8.9.92 she will be 

entitled to pay and aliowanceAri -tl? grade of--------- 

Stenographer and as such no recovery Ho this-regard 
shall be Gffected by the respox-K3ent 	 - 

No order asto costs. - 
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